
ITEM NO.61               COURT NO.4               SECTION PIL-W

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition(s)(Civil)  No(s).  13381/1984

M.C. MEHTA                                         Petitioner(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

((1)  IA  NO.  99054  AND  99055/2024  (APPLNS.  FOR  PERMISSION  AND
EXEMPTION FROM FILING O.T. ON B/O UPSIDA) AND IA NO. 31946/2024
(APPLN. FOR PERMISSION ON B/O OF NORTH CENTRAL RAILWAY, AGRA) (2)
CEC REPORT NO. 17 OF 2024 AND CEC REPORT NO. 34 OF 2024 IN CEC
REPORT NO. 17 (3) IN RE: UTTAR PRADESH PROTECTION OF TREES ACT,
1976 (4) IN RE: TREE CENSUS (5) CEC REPORT NO.31/2024 (6) IA NO.
64225/2022 (APPLN. FOR CLARIFICATION ON BEHALF OF ARUN KR. GUPTA)
(7) CEC REPORT NO. 3 OF 2025 (8) IA NOS. 32568 AND 33549 OF 2025
(APPLNS. FOR IMPLEADMENT AND DIRECTIONS ON BEHALF OF ASHOK) “ONLY”
IN  W.P.  (C)  NO.  13381/1984  ARE  LISTED.  “ONLY”  NAMES  OF  THE
FOLLOWING ADVOCATES MAY BE TREATED TO HAVE BEEN SHOWN IN THE LIST.
PETITIONER-IN-PERSON MR. A.D.N. RAO, SR. ADVOCATE (A.C.) MR. LIZ
MATHEW, SR. ADV. (A.C.) MR. SIDDHARTHA CHOWDHURY, ADV. (A.C.) MS.
AAKASHI LODHA,AOR MS. KESHVI ARYA, Adv. MR. AMRISH KUMAR, MR. M.K.
MARORIA, MR. G.S. MAKKER, MR. VIJAY PANJWANI, MR. ANKIT GOEL, MR.
KAMLENDRA MISHRA MR. SAURABH MISRA, MR. GUNTRUR PRAMOD KUMAR, MR.
CHITRANSHUL A. SINHA, MR. VIVEK NARAYAN SHARMA, MR. PUSHKAR SHARMA,
M.V. KINI AND ASSOCIATES, MR. L.R. SINGH, MS. RAJ KUMARI BANJU,
M/S.  MEHARIA  AND  COMPANY,  (6)  MR.  RAJKUMARI  BANJU,  MR.  PRAVEEN
SWARUP, (7) MR. AJIT SHARMA)
 
Date : 13-05-2025 This petition was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ABHAY S. OKA
         HON'BLE MR. JUSTICE UJJAL BHUYAN

                   Mr. A.D.N. Rao, Sr. Advocate (A.C.)
                   Mr. Liz Mathew, Sr. Adv. (A.C.) 
                   Mr. Siddhartha Chowdhury, Adv. (A.C.) 
                   Ms. Aakashi Lodha,AOR

For the parties:   
                   Mrs. Aishwarya Bhati, A.S.G.
                   Ms. Ruchi Kohli, Sr. Adv.
                   Mr. Mukesh Kumar Maroria, AOR
                   Ms. Shivika Mehra, Adv.
                   Ms. Aastha Singh, Adv.
                   Mrs. Rajeshwari Shankar, Adv.
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                   Mr. Sarthak Karol, Adv.
                   Mr. Jagdish Chandra Solanki, Adv.
                   Mr. T.S Sabarish, Adv.
                   Mr. Chitvan Singhal, Adv.
                   Mr. Padmesh Mishra, Adv.
                   Mr. Sudarshan Lamba, AOR
                   Mr. Amrish Kumar, AOR
                   Mr. Shreekant Neelappa Terdal, AOR

                   Ms. Aishwarya Bhati, A.S.G.
                   Mr. Rajeev Kumar Dubey, Adv.
                   Ms. Poornima Singh, Adv.
                   Mr. Ashiwan Mishra, Adv.
                   Mr. Kamlendra Mishra, AOR

                   Petitioner-in-person

                   Applicant-in-person

                   Mr. Atishi Dipankar, AOR
                   
                   Mr. Gurmeet Singh Makker, AOR

                   Mr. Sudeep Kumar, AOR

                   Mr. Ankur Prakash, AOR

                   Mr. Lakshmi Raman Singh, AOR
                   
                   Mr. Ajit Sharma, AOR
                   Mr. Kanchan Kumar, Adv.
                   Mr. Akshat Sharma, Adv.
                   Mr. Amrit Pradhan, Adv.
                   Mr. Yuvrajsinh C. Solanki, Adv.
                   Mr. Lareb Habib Ansari, Adv.
                   
                   M/S.  Lawyer S Knit & Co, AOR

                   Mrs. Rachana Joshi Issar, AOR
                   
                   Mr. Kishan Chand Jain, Adv.
                   Mr. Ashwini Kumar, Adv.
                   Mr. Rajesh Kumar, Adv.
                   Mr. E. C. Agrawala, AOR
                   
                   Dr. Mrs. Vipin Gupta, AOR

                   Mr. Prashant Kumar, AOR

                   Mr. Rajiv Tyagi, AOR

                   Mr. Ajay K. Agrawal, AOR
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                   Mr. Shiv Prakash Pandey, AOR

                   Mr. Sudhir Kulshreshtha, AOR

                   Mr. P. K. Manohar, AOR
                   
                   Mr. Pradeep Misra, AOR
                   Mr. Daleep Dhyani, Adv.
                   Mr. Anupam Misra, Adv.
                   Mr. Suraj Singh, Adv.
                   
                   Mr. P. Parmeswaran, AOR

                   Mr. P. Narasimhan, AOR

                   M/S. Manoj Swarup And Co., AOR
                   
                   Dr. Sumant Bharadwaj, Adv.
                   Mr. Vedant Bharadwaj, Adv.
                   Ms. Mridula Ray Bharadwaj, AOR
                   Mr. Rakesh Kailash Sharma, Adv.
                   
                   Mr. Badri Prasad Singh, AOR

                   M/S.  Meharia & Company, AOR

                   Mr. Ankit Goel, AOR                  
                   
                   Mr. Zoheb Hossain, AOR
                   
                   Mr. A.N.S Nadkarni, Sr. Adv.
                   Ms. Ruchira Gupta, Adv.
                   Mr. Shishir Deshpande, AOR
                   Ms. Pooja Tripathi, Adv.
                   Mr. Amit Kumar, Adv.
                   Mr. Abhishek Verma, Adv.
                   
                   Mr. Gurmeet Singh Makker, AOR

                   Mr. Arvind Gupta, AOR

                   Mr. Shantanu Bansal, AOR

                   Mr. Vivek Kohli,Sr.Adv.
                   Mr. Bharat Malhotra,Adv.
                   Ms. Savita Singh, AOR
                   Mr. Mohit Singhal,Adv.

                   Mr. Jogy Scaria, AOR

3



    
       

                   Mr. Guntur Pramod Kumar, AOR
                   Mr. Keshav Singh, Adv.
                   Mr. B.P. Naidu, Adv.
                   
                   Mr. Rajeev Kumar Dubey, AOR                     
                   
                   Mr. Adarsh Tripathi , AOR

                   Mr. Sunny Choudhary, AOR

                   Mr. Siddhartha Chowdhury, AOR
                   
                   Mr. Saurabh Mishra, AOR
                   Mr. Shrimay Mishra, Adv.
                   Mr. Rakesh Chander, Adv.                   
                   
                   Mr. Ashutosh Dubey, AOR
                   Mrs. Rajshri Dubey, Adv.
                   Mr. Abhishek Chauhan, Adv.
                   Mr. H.B. Dubey, Adv.
                   Mr. Amit P. Shahi, Adv.
                   Mr. Amit Kumar, Adv.
                   Mr. Rahul Sethi, Adv.
                   Mr. Shashi Bhushan Nagar, Adv.
                   Mr. Manish Dhingra, Adv.
                   Mrs. Sona Khan, Adv.
                   Mr. Sumant Akram Khan, Adv.
                   Mr. Rajendra Anbhule, Adv.
                   Ms. Chanda Trikha, Adv.                   
                   
                   Mr. Chitranshul A. Sinha, AOR
                   Ms. Pallavi, Adv.
                   Mr. Shivam Shorewala, Adv.
                   Ms. Rakshita Bhargava, Adv.
                   
                   Ms. Aakashi Lodha , AOR

                   Mr. Ankur Prakash, AOR
                   
                   Mr. Virag Gupta, Adv.
                   Ms. Rupali Panwar, Adv.
                   Mr. Shubham Gupta, Adv.
                   Mr. Vishal Arun Mishra, AOR                   
                   
                   Mr. Vivek Narayan Sharma, AOR
                   Ms. Shruti Priya Mishra, Adv.
                   Ms. Mahima Bhardwaj Kaluch, Adv.
                   Mr. Dinesh Sharma, Adv.
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                   Mr. Saurabh Yadav, AOR

                   Mr. Gaurav Goel, AOR                            
                                      
                   Ms. Udita Singh, AOR

                   M/S. Gsl Chambers, AOR
                   
                   Ms. Aishwarya Bhati, A.S.G.
                   Ms. Neetica Sharma, Adv.
                   Ms. Saloni Jagga, Adv.
                   Mr. Tavinder Sidhu, Adv.
                   For M/S.  M. V. Kini & Associates, AOR
                   
                   Mr. Arjun Nanda, AOR

                   Mr. Arvind Kumar Sharma, AOR

                   Mr. Gaurav Goel, AOR

                   Ms. Aparna Bhat,Sr.Adv.
                   Ms. Rajkumari Banju, AOR

                   Mr. Dr. Rajeev Sharma, AOR
                   
                   Mr. Shantanu Krishna, AOR
                   Mr. Ankit Mishra, Adv.
                   Mr. Ashish Kumar Singh, Adv.
                   Mr. Alok Kumar, Adv.
                   
                   Mr. Saksham Maheshwari , AOR

                   Mr. Pushkar Sharma, AOR
                   
                   Mr. Sumeer Sodhi, AOR
                   Ms. Sandali Sharma, Adv.
                   
                   Mr. Abhinav Agrawal, AOR
                   
                   Mr. Seshatalpa Sai Bandaru, AOR
                   Mr. Sanjeev Kumar Choudhary, Adv.
                   Mrs. Shradha Choudhary, Adv.
                   Mrs. Rinky Rani, Adv.
                   
                   Mr. Gaurav Dhingra, AOR
                   
                   Mr. Praveen Swarup, AOR
                   Mr. Vivek Pathak, Adv.
                   Mr. Devesh Maurya, Adv.
                   Mr. Ravi Kumar, Adv.
                   Mr. Hari Sahteshwar, Adv.
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                   Ms. Mayuri Raghuvanshi, AOR
                   
                   Mr. Abhijit Banerjee, AOR                   
                                     
                   Mr. Prashant , AOR

                   Mr. Abhinav Shrivastava, AOR

                   Ms. Saroj Tripathi, AOR
                   
                   Mr. Manoj K. Mishra, AOR
                   Mr. Umesh Dubey, Adv.
                   Ms. Madhulika, Adv.
                   Ms. Vuzmal Nehru, Adv.
                   Mr. Ashish Kumar Mishra, Adv.
                   Mr. Anand Kumar Rai, Adv.
                   
                   Ms. Shweta Sharma, AOR

                   Mr. Abhishek Chaudhary, AOR

                   Mr. Syed Abdul Haseeb, AOR
                   
                   Mr. Anshul Gupta, AOR
                   Mr. Rishabh Darira, Adv.
                   Mr. Aditya Tainguriya, Adv.                   
                   
                   Mr. Sanjay Upadhyay, Sr. Adv.
                   Mr. Satya Kam Sharma, AOR
                   Mr. Akshay Dev, Adv.
                   Mr. Mansi Bachani, Adv.
                   Ms. Gitanjali Sanyal, Adv.
                   Mr. Shubham Upadhyay, Adv.
                   Mr. Rishabh Rana, Adv.
                   Mr. Shobhit Dwivedi, Adv.
                                      
                   Mr. Shalen Bhardwaj, Adv.
                   Mr. Virender Kumar, Adv.
                   Ms. Garima Kumar, Adv.
                   Ms. Lakshmi, Adv.
                   Mr. Ashok Kumar Panigrahi, Adv.
                   Ms. Banisha Verma, Adv.
                   Mr. Nischal Kumar Neeraj, AOR
                   
                   Mr. N. L. Ganapathi, AOR
                   
                   Ms. Anju Thomas, AOR
                   Ms. Muskan Surana, Adv.
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                   Mr. Anurag Kishore, AOR

                   Mr. Rachit Mittal, AOR

                   Mr. Nishit Agrawal, AOR
                   
          UPON hearing the counsel the Court made the following
                             O R D E R

IA NO. 99054 AND 99055/2024 (APPLNS. FOR PERMISSION AND
EXEMPTION  FROM  FILING  O.T.  ON  B/O  UPSIDA)  AND  IA  NO.
31946/2024 (APPLN. FOR PERMISSION ON B/O OF NORTH CENTRAL
RAILWAY, AGRA)

1. As  far  as  these  applications  are  concerned,  we

finally  grant  time  of  eight  weeks  as  sought  by  the

Central Empowered Committee (for short, “the CEC”).

2. List on Tuesday, 22nd July, 2025.

CEC REPORT NO. 17 OF 2024 AND CEC REPORT NO. 34 OF 2024
IN CEC REPORT NO. 17
IN RE: UTTAR PRADESH PROTECTION OF TREES ACT, 1976

3. As regards the implementation of the order dated

29th November, 2024 regarding Uttar Pradesh Protection of

Trees Act, 1976, the learned Additional Solicitor General

states that the State has not taken any decision.

4. In  this  Public  Interest  Litigation,  we  are

concerned with the Taj Trapezium Zone (for short, ‘the

TTZ’) area. There has to be a deterrent on illegal tree

felling. The reason is that illegal tree felling has a

direct co-relation with preservation of the Taj Mahal and

other ancient monuments in the TTZ area.
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5. Paragraph 16 of Report No.17 of 2024 reads thus:

“16. As detailed in para 5 above, some people

illegally remove the trees owned by them when they

pose a danger to their life and property while

some people also fell trees for non-genuine vested

interests.   To  discourage  these  practices  and

compensate for the tree loss, some strict punitive

actions are required.  The following suggestions

have  emerged  after  discussions  with  different

stakeholders:

(a) For illegal felling of private trees of

exempted species by farmers: Rs.5000 (Rs.Five

thousand only) per tree may be recovered by

the Divisional Forest Officer as compounding

fees and timber may be handed back to the

farmer.

(b) For illegal felling of private trees of

restricted species by any person and exempted

species by any person other than farmer: Rs

10000 (Rs. Ten thousand only) per tree may be

recovered by the Divisional Forest Officer as

compounding  fees,  timber  may  be  seized  in

four  of  department  and  amount  for  block

plantation of trees ten times the number of

trees  illegally  felled  with  5  years

maintenance  be  deposited  with  the  Forest

Department.

(c) For illegal felling offence as covered

in  IFA  1927:  Rs  25000  (Rs.  Twenty-five

thousand) per tree may be recovered by the

Divisional  Forest  Officer  as  compounding

fees,  timber  may  be  seized  in  favour  of

department,  and  amount  for  tree  guard

protected plantation of trees ten times the
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number of trees illegally felled with 5 years

maintenance  to  be  deposited  with  Forest

Department.

(d) The same process may also be adopted by

respective  Lok  Adalats  and  District  Courts

while  disposing  of  the  cases  of  illicit

felling in the TTZ.”

6. We exercise our jurisdiction under Article 142 of

the Constitution of India and pass an order in terms of

clauses (a) to (d) above limited to the TTZ area. We

direct that a copy of this order shall be forwarded to

the Registrar General of the Allahabad High Court and the

Rajasthan High Court who in turn will forward the same to

the  District  Courts  within  their  respective

jurisdictions.

IN RE: TREE CENSUS

7. We  have  perused  the  affidavit  of  the  Forest

Research Institute (for short, “the FRI”) filed in terms

of this Court’s order dated 8th April, 2025.

8. For  the  time  being,  we  are  keeping  the  issues

flagged in our order dated 8th April, 2025 open.

9. We direct the FRI to submit representations to the

State of Uttar Pradesh and State of Rajasthan for release

of funds in a phase-wise manner.  We are sure that the

State  of  Uttar  Pradesh  and  State  of  Rajasthan will

immediately release the necessary funds.
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10. Before  we  deal  with  the  stand  taken  in  the

affidavit  by  the  FRI,  we  direct  the  FRI  to  file  an

additional affidavit by the end of August, 2025 setting

out the progress made in the work of Tree Census.

11. A copy of this order shall be forwarded to the FRI.

In case the FRI seeks any directions from the Court, it

will be for the FRI to submit a report to the Registrar

(Judicial) of this Court who shall ensure that the same

is immediately placed before this Court.

CEC REPORT NO.31/2024

12. We have heard the learned senior counsel appearing

for the applicant.  The prayer made in paragraph 6 of the

affidavit dated 8th May, 2025 cannot be accepted and the

applicant will have to comply with the conditions imposed

by the CEC.

IA NO. 64225/2022 (APPLN. FOR CLARIFICATION ON BEHALF OF
ARUN KR. GUPTA)

13. List on 20th May, 2025 at 12.30 p.m.

CEC REPORT NO. 3 OF 2025

14. List on 20th May, 2025 at 12.30 p.m.

IA NOS. 32568 AND 33549 OF 2025 (APPLNS. FOR IMPLEADMENT
AND DIRECTIONS ON BEHALF OF ASHOK)

15. List on 20th May, 2025 at 12.30 p.m.

(ANITA MALHOTRA)                           (AVGV RAMU)
   AR-CUM-PS                              COURT MASTER
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